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In this Original Application under 

Section i Of  the 	 1983, ijiri Satish 

Chanr. 11hanta(the poiicant) a Grip ' 

employee of 3anipada 11,0. has challenjed the 

order of Resooryient No.2 under Anne,&irej. 

dated 15,5.1996, a000tnting hini as Stamp /endor 

of Banipada 11.0 • with immediate effect, It is 

a fact tiiit the post of Stamp fendor constithtes 

a separate cadre and is not in the line of 

protion of Gr.*DI cadre to which the 

applicant belongs. It is also a fact, as 

submitted by the aoplicant)  that these posts 

are not interc1angeaDle as per  the Rcruibnent 

Ebj. les. 

e hTe aLso hoard ir.P.Z.Ramdas, 

the learned cinsel for the applicant and 

Mr.A ..i3os e, the learned 3r.Stanc3jng Counsel 

for the Rs$pondents. Hay ing beqqrd to the facts 

and circumstances of the case and the 

Recruithient &iles governing appoinnent and 

promotiou of 3r.1 D' and Stamp 1endor cadres, 

we hold that the order passed by Respondent 

t1o.2 under nnere-1 ated 15.5.1996, 

appointing the applicant as Stamp 1endor of 

t3anipada ii .0. is u ntenable and theref ore, the 

s<me is, 	ciashed. Respondents are 

hereby directed to maintain the respective 

cadre strictly according to the terms and 

cQn(-qitiors as notiEied through the Recxuithiczt 

iles xRd framed in this regard. 
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In te resu it4, tnt is O,. • is 

allowed, leaving the parties to bear their 

own costs. 
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